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I, the Chairman of the Committee on Private Members· Bills and 
Reaolutkms, havia& been authoriaed by the Committee to present the 
Report on their behalf, present thia Tbirty-aec:ond Report. 

2. The Committee met on the 13th November-, 1973 :tor examination 
Of the following Conltitution (A.mendment) Bills under Rule 29'(1) (a) 
of the Rules of Procedure :-

(1) Tbe Constitution (Amendnumt) Bill, 1973 (AmtftdrMftt of 
fl1'1iclea 1 and 3) by Shri Madbu Lima7e. 

(2) Tbe Constitution (Amendment) BiJJ, 1973 (A11Wftdmeftt of 
articlea 74 and 163) by Shrt Madbu Limaye. 

(3) The Constitution (Amendment) Bill, 1973 (Amendment of 
omcle I'll) by Sbri P . K. Deo. 

(f) The Constitution (Amendment) Bill, 1973 (Amendment of 
arricla 68, 58, ..W.) by Sbri Arjua Sethi. 

3. The Members-in-charge of the Bills were il'lvited to attend the 
sitting. None of thel11 .attended. 

f. After eomidering all aspects of the Bills. the Committ. arrived 
at the followJna ftnding1 :-

Filldinp of the Committee 

(1) The Constitution (Amendment) Bill, 1973 (Amendment of 
articla 1 cm4 3) by Shri Madhu Limaye. 

Tbe Bill Heb to imert an explanation to clauee (3) of article 1 of 
the Constitution with a view to enlarge the definition of 'territory of 
India' so as to include any territory that bu been claimed by Union of 
India and or bas been in the po112nion of India at any time after 

Independence. It also seeks to amend article 3 of the Comtitution to 
restrict the power of Parliament to transfer any tenit.ory of !ndi11 to 
any foreign power. 

The Committee recommend that the Member might be permitted to 
move for leave to intlVduce the 'Bill 

(2) The Constitution (Amendment) BID, 1973 (Amnclmftt of 
Gt'tfcla 74 ad 163) by Shri Madhu Limaye. 

The Bill lleeks to amend articles 74 and 163 of the Constitution 
with a view to restrict the m. of the Council of Minhlters both 
at the Centre as well as in the States. 



'nle Committee ~ that 1he Member might be permitted to 
move for leave to introduce the Bill. 

<•> The Cwtitution (Amendment) Bill, um (A~ ot 
.irticle 3'11) by Sbri P. lt. Deo. 

The Bill teekl to amend article 1'11 of 1he Comtitutian with a .tew 
to empower tbe PNsident, tn retpeet of State of OrWa, to provide ay 
lp9cial NlpOntibWty ot the Gowin« far the eltablilhmmt of lepUate 
deftlopment bmrds for the three revenue diviliom of OrWa. for the 
equltable eDocaUon of devlllopmental funda fCll' the three dtvisions and 
equitable arranpment for map1oyment opportmdUel under tbe control 

tbe 81ate Governmmt. 
TM Committee that the Member might be penmtted to 

move ..... to introduce the sm. 
(4) Tbe Comtltution (A....,e-•t) Bill, lt7S (AlllWtUS.eat of mw. 68. II, etc.) .., Sbri S.UU. 

The Bill to amend uUcles 58. II, etc. of tbe Constitutian wttb 
I • to provide for the rnutmum ip for being eUcfble for election 
to the otlce I Prftident and for appomtmeat to tbe omc. of the Prime 
MbUNr ud the CbJef Mlnllt8t • aim to provide for tbe minimum 
ad the maxJmum qe limita boldtna the omce. of the Prwddent. 

Minister and the Chief Minllten. 

'!'be CommJtw recommend that the Member adpt be pmnlUed to 
move for leave to introduce Bill. 

&. The tbat 8erYMblt lbclbu LbaaJe, P. E. 
Deo and Arjun be permiuad to move for to iDtroduce their 
Coutttuuan CAmendmeat> Btlla. 

Dluo; 
Nua.............. 11, lt'ZJ. ---. lip (.s.IM) . 

G.G. SWELL, 
Claatr...., 

eo.n. on PriNle 'JfemNrl' 
Billa n4 Reaoh&tiOu. 




